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 (ili)  Need  to  allow  farmers  to  thresh

 their  paddy  and  demand  _  for

 opening  purchase -
 purchase  their  paddy  at  a  reason-

 able  price

 SHRI  RAM  PUJAN_  PATEL  (Phulpur)  :

 Mr.  Chairman,  Sir,  today,  due  to  contribution

 of  the  farmers  and  the  agro-scientists,  the

 nation  has  become  self  dependent  in  the

 field  of  food  grains  and  as  a_  result  of  that

 today  we  are  in  a  position  to  export  wheat

 and  rice  to  other  countries.  Even  then,
 restrictions  have  been  imposed  on  the

 movement  of  food  grains  within  the  country.
 This  is  encouraging  corruption  and  creating
 a  sense  of  resentment  among  the

 people.

 “Io  most  parts  of  the  couniry  the

 harvesting  of  paddy  has  started.  The

 farmer  can  produce  paddy,  but  he  cannot

 pound  it.  The  Uttar  Pradesh  Government

 in  particular  bas  puta  ban  on  the  milling
 of  paddy,  as  a  result  of  which  the  farmers

 can  mill  their  paddy  after  bribing  the

 corrupt  employees  of  the  Food  Department
 and  the  police.  I,  therefore,  request  the

 Government  of  India  that  it  should  ask  the

 State  Governments  to  remove  such

 restrictions  to  protect  the  interests  of  the

 farmers  so  that  the  farmers  may  mill  the

 paddy  if  they  so  desire  and  thus  sell  the

 rice  at  a  remunerative  price.

 I  hope  that  the  Government  of  India

 would  give  a  serious  thought  to  this  matter

 and  allow  the  farmers  in  the  country  to

 mill  their  paddy  and  also  make  arrange-

 ments  for  opening  of  purchase  centres  so

 that  the  farmers  may  sell  their  paddy  at

 a@  remunerative  price.

 (iv)  Need  to  set  up  small  scale  indus-
 tries  ia  Balia  and  Azamgarh

 districts  of  Uttar  Pradesh

 SHRI  RAJ  KUMAR  _  RAI  (Ghosi)  :

 Mr.  Chairman,  Sir,  Eastern  Uttar  Pradesh
 *

 Jacka  heavy  industries  and  in  future  also

 there  are  bleak  chances  due  to  lack  of

 facilities  of  transport  and*telecommunication

 services.  Considering  the  geographical

 situation  and  availability  of  labour  in  the

 area,  small  scale  industries  can  be  set  up
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 there.  The  Central  Government  and  the
 -State  Government  of  Uttar  Pradesh  had

 approved  a  programme  for  starting  small
 scale  industries  under  the  Khadi  Gramo-

 dyog  Commission  at  Ratanpura  in  Balia
 district  and  at  Dobrighat,  Jeanpur  Latghat
 and  Kopaganj  of  Azamgarh  district.  Some
 work  wasinitiated  if  this  direction,  but
 it  was  stopped  after  sometime.  There  was
 ulso  a  scheme  to  provide  incentive  to
 weavers  for  producing  cheap  Janata  saree  at
 Mau  in  Agamgarh,  but  no  _  proper  action
 was  taken  inthis  regard.  The  Govern-
 ment  of  India  should  take  immediate  actiop
 in  this  regard.

 (v)  Demand  for  a  Navodaya  School  in

 Palghat  district  of  Kerala

 *SHRI  अ. ड.  VIJAYARAGHAVAN,
 (Palghat):  Sir,  the  Central  Government  has
 taken  a  decision  to  open  Navodaya  Schools
 in  different  States,  The  decision  to  start  4
 sucb  schools  in  Kerala  is  welcome.

 However,  most  of  these  schools  are  going
 to  be  set  up  in  educationally  advanced
 districts.  In  fact,  the  Navodaya  Schools
 should  be  set  up  mostly  in  educationally
 backward  districts.  Palghat  district  of  Kerala
 is  an  educationally  backward  district.  Since
 it  was  a  part  of  the  erstwhile  Madras  _  State,
 Palghat  did  not  get  sufficient  opportunities
 for  development  like  other  districts  in
 Kerala.  Palghat  has  a  very  large  Adivasi
 population.  There  was  a  strong  demand
 for  a  Navodaya  school  in  this  district.  But
 the  Government  has  not  accepted  it.

 Therefore,  I  request  that  keeping in  view
 the  backwardness  of  Palghat  district,  a
 Navodaya  School  may  be  started  here  during
 the  academic  year  itself.

 (vi)  Demand  for  conversion  of  Shahgaaj-

 Azamgarh-Mau-Balia  metre.  gauge
 line  into  broad  gauge  line

 SHRI  SANTOSH  KUMAR  SINGH

 (Azamgarh)
 :  The  survey  regarding  conver-

 sion  of  Shahganj  Azamgarh-Mau-Balia
 metre  gauge  line  into  broad  gauge  line  was
 completed  long  back  and  it  has  been  pen-
 ding  with  the  Planning  Commission  for

 quite  a  long  time.  There  is  no  broad
 gauge

 *The  speech  was  originally  delivered  in  Malayalam.
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 Sanctity  and  Dignity  of

 line  in  this  area,  which  has  resulted  in  the
 backwardness  in  this*  area.  This  area  had
 made  a  great  contribution  in  attaining  the

 independence,  but  even  after  39  years  of

 independence  this  area  remains  undeveloped.

 Therefore,  I  request  the  Planning
 Commission  and  the  Ministry  of  Railways
 that  the  work  regarding  conversion  of  the

 Shahganj  Azamgarh-Mau-Baka  metre  gauge
 line  into  broad  gauge  line  may  be  started

 without  further  delay.

 (English)

 (vii)  Need  to  sanction  an  amount  of  Rs.

 80  crores  for  construction  of  Man-

 khurd-Belapur  Railway  Line  in  Bomay

 DR.  DATTA  SAMANT  (Bombay  South

 Central)  :  Vashi  and  New  Bombay  have

 been  developed  during  the  last  five  years.
 More  than  five  lakh  people  reside  in  New

 Bombay.  Hundreds  of  new  big  and  small

 factories  are  located  in  this  area.  Lenght  of

 the  Mankhurd  Belapur  Railway  Line  Pro-

 ject  is  17  KM  and  it  includes  2  KM  _  long

 railway  bridge  at  Vashi.  Railway  Ministry

 approved  this  Project  in  1983-84  and  the

 present  estimated  cost  of  this  project  is

 Rs.  160  crores.  Railway  Ministry  have  so

 .far  provided  Rs.  3,75,00,000  during  the

 last  three  years.

 The  sifte  Government  have  agreed  that

 funds  of  the  order  of  Rs.  80  crores  for  the

 Project  would  be  raised  through  debentures

 being  floated  by  CIPCO  and  the  remaining
 amount  would  be  provided  by  Railways.
 The  contribution  of  Maharashtra  Govern-

 ment  will  be  released  in  five  years  ina

 phased  manner.  I,  therefore,  appeal  to

 Railway  Ministry  to.sanction  an  amount  of

 Rs.  80  crores  in  a  phased  manner  in  five

 years.  This  Railway  line  will  be  so  econo-

 mical  that  the  money  invested  by  Railways

 over  this  Project  will  be  recovered  in  five

 years  time.

 13.33  hrs.

 _DISCUSSION  RE :
 NEED  TO  PRESERVE

 THE  SANCTITY  AND  DIGNITY  OF

 THE  NATIONAL  SYMBOLS—Contd.

 (English)

 MR,  CHAIRMAN  :  The  House  will  now

 take  up  further  discussion,  under  Rule  193,
 on  the  seed  to  preserve  sanctity  and
 dignity  of  the  National  Symbols.

 Shri  Aziz  Qureshi.

 [Translation]

 SHRI  AZIZ  QURESHI  (Satna) :
 Chairman,  Sir,  the  national  flag  or  the
 national  anthem  of  any  nation  are  the
 symbols  of  the  national  honour,  unity  and
 integrity  of  that  country.  Mr.  Chairman,
 Sir,  I  heartily  welcome  the  statement  of  the
 Prime  Minister  made  in  the  House  yesterday
 in  this  regard  and  I  hope,  that  it  would

 remove  doubts,  if  any,  created  in  the  minds
 of  the  people.  Actually  the  aim  behind
 raising  this  controversy  and  showing  disres-
 pect  to  the  national  flag  and  the  national
 anthem  is  to  harm  the  unity  and  the  in-
 tegrity  of  the  country.  These  are  the  people
 who  do  not  have  the  courage  to  speak
 openly  that  the  unity  and  the  integrity  of
 the  country  should  be  harmed.  Instead  they
 attack  our  national  flag  and  anthem  and
 thus  raise  a  controversy.  Yesterday,  my
 celleague  Shri  Jaipa]l  Reddy  and  some  others
 wanted  to  know  why  the  Congressmen  used
 the  Tricolour  and  why  the  Congress  Party
 held  its  meetings  under  the  Tricolour.  Such
 people  neither  know  the  history  of  this
 nation  nor  are  they  aware  of  the  freedom
 Struggle,  otherwise  they  would  not  have
 stated  such  a  thing.  The  people  who  first
 visualised  the  national  flag  were  none  other
 than  the  Congressmen.  The  Congressmen
 unfurled  the  fiag  for  the  very
 first  time  as  for  back  -  7th  August,
 1906  at  Parsi  Bagan  Square  and  it  was
 unfurled  the  second  time  in  Paris  in  1907
 when  madam  cama  and  her  followers  were
 deported.  Dr.  Aonie  Besant  and  Shri  Tilak
 unfurled  this  flag  in  1912  the  third  time  but
 all  the  three  times  the  form  of  this  flag  was
 not  like  the  one  which  we  have  at  present.
 How  strange  it  is  that  Shri  Jaipal  Reddy  is
 not  aware  of  this  historical  fact  that  when
 the  session  of  Congress  Party  was  held  in
 1912  in  Andhra  Pradesh;  the  home  State  of
 Shri  Jaipal  Reddy,  a  youngman  for  the
 first  time  presented  and  unfurled  this  flag.
 Thereafter,  Mahatma  Gandhi  improved  it
 and  included  white  colour  and-  spinning
 wheel  in  the  flag.  Thereafter,  the  tricolour
 flag  was  adopted  as  the  flag  of  the  Congress
 Party,  Then  in  1931,

 during
 the  session *  of


